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Date: 09.09.2025 Standing Counsel fo tate of UP.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 31/2025
In
Original Application No. 176/2015
With
ML.A. No. 54/2025

SHAILESH SINGH V/S. HOTEL REGENCY, MORADABAD & ORS.

ACTION TAKEN REPORT ON BEHALF OF THE DISTRICT MAGISTRATE
GHAZIABAD AS RESPONDENT NO- 10, IN COMPLIANCE WITH THE
HON’BLE NGT _ORDER DATED 06-05-2025, ALONGWITH THE
SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH
I. That this Action Taken Report is respectfully submitted by the answering
respondent no.10 in compliance with this Hon’ble Tribunal order dated 06-05-
2025. Vide order dt.06.05.2025 this Hon’ble Tribunal issued notice to the

respondents.

2. That this Hon’ble Tribunal issued following direction in Original Application
No.176/2015:
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“g. We also constitute a joint committee of CPCB, CGWA and UPCCB
to conduct a survey in State of UP and prepare data of various categories
drawing ground water for commercial purposes, study impact assessment,
suggest ways and modes to reduce ground water extraction in OCS areas
and how ground water level can be improved. Committee may induct any
other expert as it may find necessary. District Magistrate of concerned
district where committee would visit shall also be a member of the
committee. '

h. CGWA is directed to forthwith issue appropriate orders/directions,
regulating ground water extraction in the light of observation made above
and the orders passed by the Supreme Court in M.C.Mehta V/s. UOI &
Ors.(1997)(Supra) and this tribunal in various cases referred to in this
Judgement and must take all precautions and care to ensure that in OCS
areas, ground water should not be allowed to be extracted in such a
manner that general people would have to face problem of water for

drinking and domestic purposes”.

3. That from the operative part of the judgement dt.25.02.2022 in Original
Application No.176/2015 for which the applicant has filed present execution
petition it is crystal clear that the directions were issued to CPCB, CGWA and
UPPCB. The only role assigned to District Magistrate is whenever the
committee visit the concerned district, District Magistrate shall also be a

member of the committee.
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. That it is respectfully submitted that for protecting, conserving, controlling &
regulating groundwater to ensure sustainable management in district Ghaziabad,
various departments viz. Ghaziabad Nagar Nigam, Ghaziabad Development
Authority, Minor Irrigation, Groundwater, Horticulture, Agriculture department

etc are engaged in multiple activities through different governmental schemes.

- That concerned officers and experts from State Groundwater department have
submitted to the undersigned following status regarding status of groundwater

extraction permission in respect of Respondent no 03 to 05.

. That as per the Groundwater Estimation Report 2024 (joint exercise done by
Central Groundwater board MolJS, Gol & Groundwater department UP), the
detailed groundwater scenario of district Ghaziabad is that total Annual
available extractible groundwater resource is 38539.92 ham(hectare-metre)
whereas the total annual groundwater extraction of the district is 47805.78 ham

from all sources (Domestic/irrigation/industrial users).

. That it is further mentioned here that the regulation of groundwater extraction
was done by Central Ground Water Authority till 2020 for District Ghaziabad.
Under the Groundwater Management & Regulation Act 2019, State of U.P.
regulation of Ground Water was transferred to State Government. As per the
provisions of Groundwater Management & Regulation Act, 2019, District
Groundwater management Council has been formed in 2020 in the district
Ghaziabad under the chairmanship of District Magistrate and members from the
concerned  departments viz Groundwater, Minor irrigation, Agriculture,
Irrigation, Industries, UP Pollution Control Board, Jal Nigam, GDA, Nagar
Nigam, Horticulture and Forest departments. A task force has also been formed

for the physical verifications/inspections. For the groundwater extraction, users
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avail the services of the act in terms of Registration of wells, grant of

authorization (NoC).

. That out of 04 blocks, 03 blocks and Municipal area of Ghaziabad has been

demarcated as Notified under the Groundwater Management & Regulation Act
2019 by State Groundwater Management & Regulatory Authority, whereas 01

block viz. Muradnagar has been demarcated as non-notified by the same.

. That the Respondent no.- 03, Hotel Country Inn & Suites (A Unit of Magnum

Ventures Limited), 64/6, Site-4, Sahibabad Industrial Area, Ghaziabad,
Respondent no.- 04, Hotel Radisson Blu, H-3, Sector-4., Kaushambi,'GhaZiabad
& Respondent no.- 05, Hotel Sunshine Park, D-1, Chander Nagar, Near Anand
Vihar Railway Terminal, Ghaziabad, falls under the Jjurisdiction of District

Groundwater Council Ghaziabad.

10.That the Respondent No. 03 had an existing NoC for groundwater abstraction

from Central Groundwater Authority for 02 borewells for 1,06,580 KL/year
valid from 08/09/2016 to 07/09/2019. The copy of the same is annexed as

Annexure-1

I1.That the Respondent no.- 03 had applied for renewal of the said NoC from

UPGWD for 02 borewells for 1,05,850 KL/year which was renewed for all 02
borewells and were valid from 08/09/2016 to 07/09/2024 & were again renewed
for all 02 borewells from 08/09/2024 to 07/09/2029. The copy of the same is

annexed as Annexure-2.



! 1327

12.That the true copy of inspection report for site inspection of all three respondents
and compliance against the issued NoC by Groundwater Department is annexed

as Annexure-3. The inspection report clearly shows the Respondent no. 03

installed the flowmeter in all the borewells, rain water harvesting structure has

installed in the rooftop and other compliances.

13.That the Respondent no.- 04, was issued a preliminary notice by Nodal officer,
District Council, Ghaziabad on 19/08/2025, annexed as Annexure-4, the reply
to which has been submitted by the respondent on 30/08/2025 affirming that
there is no borewell within the premises at present and is relying on Ghaziabad
Municipal Water Supply, copy of bills for water charges from year 2020-21 to
2024-25 which have been paid by them for the same to Ghaziabad Nagar Nigam
and has also applied to UPGWD for 01 proposed borewell for their future needs,
which is currently under process with the district council. The copy of the same

is annexed as Annexure-5.

14.That the Respondent no.- 05 has 01 borewell within their premises, for which
preliminary notice had been issued by Nodal officer, District Council,

Ghaziabad, on 19/08/25, annexed as Annexure-4, the reply of which was

submitted on 29/08/25, annexed as Annexure-6, by the respondent stating that
they have water supply through Ghaziabad Nagar Nigam, copy of bills for water
charges from year 2018-19 to 2019-20 which have been paid by them for the
same to Ghaziabad Nagar Nigam as well as Respondent no.- 05, Hotel Sunshine
Park, had applied to CGWA for NOC of the above mentioned 01 borewell in
proposed category on 11/05/2019 vide Application No.- 21-
4/7531/UP/INF/2019 for 2400 KL/year, which was pending at CGWA and will
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failing which a show-cause notice for imposing relevant penalty as per the act

will be issued to the respondent. The copy of the same is annexed as Annexure-

7.

15.The answering respondent respectfully assures this Hon’ble Tribunal of its
continued cooperation and compliance with all its directives, thereby upholding

the principles of environmental law.

F
%)
DISTRICT MAGIST TE,
GHA ; @

THROUGH

¢léLc. G 3
ADVOCATE
STANDING COUNSEL
STATE OF U.P.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 31/2025
In
Original Application No. 176/2015
With
M.A. No. 54/2025

SHAILESH SINGH V/S. HOTEL REGENCY, MORADABAD & ORS,
AFFIDAVIT

I, Ravindra Kumar Mander, aged about 36 years S/o Sh. Chandan Lal Meena,

presently posted as District Magistrate, Ghaziabad having office at Ghaziabad, Uttar
Pradesh.

1. That I am the District Magistrate, Ghaziabad and well conversant with the facts

of the present case and as such competent to swear this affidavit.

2. That the accompanying reply has been drafted by our counsel upon my

Mastructions.
NOTASS
m\:
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3. That the contents of the accompanying reply are true and correct and the
knowledge has been derived from official records and nothing material has been

concealed therefrom.

VERIFICATION
Verified on solemn affirmation at Ghaziabad on this Qﬂ 04. 1S |, thatthe contents

of the above affidavit are true and correct to the best of my knowledge and belief and

no part of it is false and nothing material has been concealed therefrom.










13 1333

Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG022759
VALID FROM 08/09/2019 TO 07/09/2024

Registration No.: 202108000686

Namie of the Owner SHIVPRAVESH CHATURVEDI

64/6, Site 4, Industrial Area , Sahibabad ,
Address of the Applicant Ghazisbadziabag Application Form Serial No. GZBDOS2IRIF0117
Date of Submission 21/08/2021 Specimen Signature
e COUNTRY INN & SUITES (UNIT OF MAGNUM 5 64/6/3-5, SITE-IV INDUSTRIAL AREA
Company Name VENTURES LTD) Company Address , SAHIBABAD
Location Particulars
District Ghaziabad Block ) RAJAPUR
Plot No./Khasra Nu. 64/6/3-5, SITE-1V INDUSTRIAL AREA Municipality/Corporation Yes
Ward No./Holding No. N/A
Particular of the Existing Well and Pumping Device
Date of Counstruction/Sinking of the Well 06/02/1997
Type of Well Tube Well/Boring Depth of the Well (In meter) 60.00
Purpose of well Infrastructural Assembly Size(For Tube Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 5.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 15.00
Date of Energization (In Case of Electric Pump) 17/02/1997
Approx. Strainer Length (For Tube Well) 0.00 Diameter (For Dug Well) 0.00
?'s:;'";’m Allarable Bate sl Withd vl 15.00 Maximum Allowable Running Hours Per Day: 10.00
m/hr):
Maximum Allowable Annual Extraction of Ground Water (m’f)‘war): " 54750.00
Reason for renewal of N.O.C.
.31 30, ¥ e @ eR TRANSSION OF CGWA TO UPGWD
Against Case No Recharge Required: 105877.00

» This No-Objection certificate authorizes the owner applicant (user) 1o sink a well in the location specilied at SI. (2) for extraction of ground waler al a rate not exceeding that as shown at SI. (3j), for Running
[Hours per day as shown at S1. (3k), and for maximum allowable annual extraction of ground water as shown at S1. (3k) and is valid subject to the observance of the conditions stated overleaf,

+ Holder of this NOC is hereby directed 1o assure annual recharge of 105877.00 cubic meter, as specified under the application form within the given lime period..
Conditions

* (1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

* (2) In case ol any chunge of ownership of the proposed well, fresh authorization has to be obtained.

*+ (3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization,

(4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to BIS/ IS standards) having telemetry system in the

abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the

contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

(5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands.

(6) In case of any change of ownership of the existing well, fresh registration has to be obtained,

(7) No change of location. design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the Competent

Authority. Any deviation in this regard shall lcad to cancellation of this registration.

* (8) In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage, this registration

is liable for cancellation.

(9) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue, The applicant shall have to apply for renewal through a fresh applicalion, at least ninety days prior to

expiry of its validity.

= (10) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the

pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis.

(11) Guidelines for Installation of Piezometers and their Monitoring

Piczometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality

testing whenever needed. General guidelines for installation of piezometers are as follows for compliance of NOC:

» * The piezometer is 10 be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4" 1o
6"

* The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piczometer arc instalied the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

+ + No. of piczometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

.

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 (1] 0 0
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. s e e e e .

2 1L -50 1 I 0

3 50- 500 I 0 1
4 > 500 2 0 2

* The measuring frequency should be monthly and aceuracy of measurement should be up to em. the reported measurement should be given in meter up to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.

= The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours,

* All the details regarding coordinates, reduced level (with respect to mean level). depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring

System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored Iwice in a year during pre-monsoon (May/Junc) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.

Besides. one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department. Uttar Pradesh, for chemical analysis.

* A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing

and identification.

« Any other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is liable

for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required 1o adopt latest water efficient technologies so as to reduce dependence on ground water resources,

iii) All industries abstracting ground water in excess of 100 m*/d shall be required to undertake annual water audit through Confederation of Indian Industries (CI1)/ Federation Indian Chamber of Commerce

and Industry (FICCT)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries centified auditors and submit audit reports within three months of completion of the same to Ground

Water Department, Uttar Pradesh. All such industrics shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for

industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent, The piczometer (observation well) shall be constructed at a

minimum distance of 30 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be

submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments,

paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution ¢.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal w

necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of inlrustructure projects that require dewatering, proponent shall be required Lo carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online

:(?Groylnd Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
“ouncil.

i) Installation of Sewage Ti Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water from STP shall be utilized for toilet flushing. car

washing, gardening ete.

other hazardous units cte. (as per CPCB list) need to undertake

Date :15/07/2022

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature
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- ANNEXURE13§5

Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG044927
' VALID FROM 08/09/2019 TO 07/09/2024

Registration No.: 202108000596

Name of the Owner SHIVPRAVESH CHATURVEDI

64/6, Site 4 , Industrial Area, Sahibabad , .
Address of the Applicant Ghaziabadziabad Application Form Scrial No. GZBDOB21RIFO116
Date of Submission 18/08/2021 Specimen Signature

COUNTRY INN & SUITES (UNIT OF MAGNUM

Company Name VENTURES LTD) Company Address SAIIBABAD
Location Particulars
District Ghaziabad Block RAJAPUR
Plot No./Khasra No. 64/6/3-5, SITE-1V INDUSTRIAL AREA Municipality/Corporation Yes
Ward No./Hulding No. l N/A
Particular of the Existing Well and Pumping Device
Date of Construction/Sinking of the Well 03/03/1997
Type of Well Tube Well/Boring Depth of the Well (In meter) 60.00
Purpose of well Infrastructural Assembly Size(For Tube Well)
Strainer Position (For Tube Well) |
Type of Pump Used Submersible H.P. of the Pump 5.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 14.00
Date of Energization (In Case of Electric Pump) 7 19/03/1997
Approx. Strainer Length (For Tube Well) 0.00 . Diameter (For Dug Well) 0.00
:r:‘“,:::;'m Allowable Rate of Withdrawal 14.00 . Maximum Allowable Running Hours Per Day: 10.00
Maximum Allowable Annual Extraction of Ground Water {m’.'ycur): ‘ 51100.00
::,?;ﬁi‘;%"";m”"w“' "m‘(;':w TRANSSION OF CGWA TO UPGWD

‘ Against Case No Recharge Required: 98577.00

64/6/3-5, SITE-IV INDUSTRIAL AREA

» This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specilied at S1. (2) for extraction of ground water at a rate not exceeding that as shown at SL. (3j). for Running

Hours per day as shown at S1. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject Lo the observance of the conditions slated overleaf.
« Holder of this NOC is hereby directed 1o assure annual recharge of 98577.00 cubic meter, as specified under the application form within the given time period..
Conditions

* (1) Holder of this NOC is hereby dirceted to fill from 1{A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

* (2) In cuse of any change of ownership of the proposed well, fresh authorization has to be obtaired.

* (3) No change of location. design, rate of wilhdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.

* (4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digitul water flow met

s(conforming to BIS/ IS standards) having telemetry system in the

abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the

contrary is proved. The rate of cxtraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
(5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands,
(6) In case of any change of ownership of the existing well, fresh registration has to be obtained.

Authority. Any deviation in this regard shall lead to cancellation of this registration.

(7) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 1. (2) and (3) of this certificate shall be made without prior permission of the Competent

+ (8) In case. any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage, this registration

is liable for cancellation.

*+ (9) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to

expiry of its validity.

* (10) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piczometer should be commensurate with that of the

pumping well. The duta, obtained from digital water level recorders shall be made available to this office on monthly basis.
(11) Guidelines for Installation of Piczomelers and their Monitoring

testing whenever needed. General guidelines for installation of piezometers are as follows for compliance of NOC:

Piczometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring cquipment, It s also used to take water sample for water quality

» * The piczometer is 1o be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piczometer should be about 4* o

shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
+ *No, of piczometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

v Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0

* The depth of the piczometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piczometer are installed the second piczometer should monitor the
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.

2 11-50 1 1 0
3 50- 500 1 0 1
4 >500 2 0 2

« The measuring frequency should be monthly and aceuracy of measurement should be up 1o cm. the reported measurement should be given in mclcr-up 10 two decimals,

* For measurement of water level sounder or ic water level der (AWLRY Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.

» The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring
System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

* A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing
and identification.

+ Any other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is liable
for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as 10 reduce dependence on ground water resources,

iii) All industries abstracting ground water in excess of 100 m¥/d shall be required to undertake annual water audit through Confederation of Indian Industries (CIT) Federation Indian Chamber of Commerce
and Industry (FICCI) National Productivity Council (NPCY PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for
industries drawing/ propesing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a
minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piczometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be
submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments,
paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives ete.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution ¢.g. Tanning, Slaughter Houscs, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units ctc. (as per CPCB list) need to undertake
necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online
to Ground Water Department. UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car
washing, gardening ete.

Date :15/07/2022

Place:Ghazinbad

This certificate is electronically generated and does not require digital signature
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Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG015127
VALID FROM 08/09/2024 TO 07/09/2029

Registration No.: 202408000489

Name of the Owner SHIV PRAVESH CHATURVEDI

Address of the Applicant g{j;:;gg‘-‘ .Site 4 Industrial Arca , Sahibabad . Application Form Serial No. GZBDOS24RBUOOT2
Date of Submission 117082024 Specimen Signature
5 COUNTRY INN & SUITES(A UNIT OF | 64/6,64/6/3-5,SITE 4 IND
Company Name MAGNUM VENTURES LTD Campany Address AREA SAHIBABAD,GHAZIABAD

Location Particulars

Municipal Corporation/Nagar Nigam,

District Ghaziabad Block Ghaziabad
Plot No./Khasra No. 64/6,64/6/3-5,SITE 4 IND AREA,SBD,GZB l Municipality/Corporation N/A
Ward No./Holding No. N/A
Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well 03/03/1997

Type of Well - Tube Well/Boring Depth of the Well (In meter) 60.00
Purposc of well Bulk User | Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible 0 H.P. of the Pump 5.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 14.00
Date of Encrgization (In Case of Electric Pump) 19/03/1997

Approx. Strainer Length (For Tube Well) 0.00 Diameter (For Dug Well) 0.00
(Mn:,;:::;lm Allowabie Rate:of-Withidrawal 14.00 . . Maximum Allowable Running Hours Per Day: 10.00
Maximum Allowable Annual Extraction of Ground Water (mJ.'yenr): 51100.00
g;af;%ngrar;ncwnl DEN'(;?W NOC issued by U P Ground water Department is expiring on 8th Sept’2024

Against Case No Recharge Required: 0.00

.

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for Running
Hours per day as shown at S1. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

Conditions

.

(1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC,

(2) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

(3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization,

(4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to BIS/ IS standards) having telemetry system in the
abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been cxtracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

(5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands.

(6) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(7) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the Competent
Authority. Any deviation in this regard shall lead to cancellation of this registration.

(8) In case, any of the particulars I information fumished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage, this registration
is liable for cancellation.

(9) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to
expiry of its validity.

(10) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis.

(11) Guidelines for Installation of Piczometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality
testing whenever needed. General guidelines for installation of piczometers are as follows for compliance of NOC:

« The piczometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should be about 4" to

* The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piczometer are installed the second piezometer should monitor the
shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
= No. of piczomelers 1o be constructed & Type of water level monitoring mechanism shall be as per below wable:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
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1 <10 0 0 0

2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 ] 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLRY) Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.

* The measurement of water level in piczometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer inta the Hydrograph Monitoring
System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides. enc sample (1 It. capacity bottle) to the concemed Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

* A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing
and identification,

+ Ay other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority,

(12) In case. any of the particulars 1 information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is liable
for cancellation,

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions;

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efTicient technologies so as to reduce dependence on ground waler resources.

it) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian Industries (CH1Y Federation Indian Chamber of Commerce
and Industry (FICCI) National Productivity Council (NPCY PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required Lo reduce their ground water use by at least 20% over the next five years through appropriate means,

industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a
minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be
submitied online to the Ground Water Department, UP. B

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments,
paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units ete. (as per CPCB list) need to undertake
necessary well head protection measures to ensure prevention of ground water pollution,

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i} In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online
to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car
washing, gardening ete,

Date :29/10/2024

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature
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Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG040320
VALID FROM 08/09/2024 TO 07/09/2029

- Registration No.: 202408000487

Name of the Owner SHIV PRAVESH CHATURVEDI
| Address of the Applicant ?]:fl’z?:;:’fj Site 4 ludustrial Arca , Sahibabad, | 4 jication Form Serial No, GZBDOS24RBU0OT]
Date of Submission 11/08/2024 Specimen Signature
P COUNTRY INN & SUITES(A UNIT OF ! 64/6,64/6/3-5 SITE 4 IND
Company Name MAGNUM VENTURES LTD Conipany Address AREA SAIIBABAD,GHAZIABAD

Location Particulars

_— i Municipal Corporation/Nagar Nigam,
District Ghaziabad Block Ghaziabad
Plot No./Khasra No. 64/6,64/6/3-5,S1TE 4 IND AREA,SAHIBABAD, Municipality/Corporation N/A
Ward No/Helding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well 06/02/1997
Type of Well Tube Well/Boring Depth of the Well (In meter) 60.00
Purpose of well Bulk User Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 5.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 15.00
Date of Energization (In Case of Electric Pump) 17/02/1997
Approx. Strainer Length (For Tube Well) 0.00 Diameter (For Dug Well) 0.00

3 E Wi :
Mgt ATlow R = Ra e 0F¢Wih il 15.00 Maximum Allowable Running Hours Per Day: 10.00
(m7/hr): !
Maximum Allowable Annual Extraction of Ground Water (msfynr): 54750.00
Reason for renewal of N.O.C. NOC [sstisd by ULP Grousd watse Dévdimsnt s axnisi 8th 202
T 3=, ¥ Ao @ B issued by round water Department is expiring on 8th Sept’2024
Against Case No Recharge Required: 109500.00

» This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at S (3j), for Running
Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

+ Holder of this NOC is hereby directed to assure annual recharge of 109500.00 cubic meter, as specified under the application form within the given time period..

Conditions

(1) Holder of this NOC is hereby directed to fill [rom 1(A) for registering his/her well within 90 days as mentioned in application form shall only started afier registration of his/her NOC.

(2) In casc of any change of ownership of the proposed well, fresh authorization has to be obtained.

(3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.

(4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to BIS/ IS standards) having telemetry system in the

abstraction structure, which record rate and quantum of extraction. at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the

contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

(5) The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands.

(6) In case of any change of ownership of the existing well, fresh regisiration has to be obtained.

(7) No change of location. design, rate of withdrawal and pumping device in respect of the existing well as indicated at S1. (2) and (3) of this certificate shall be made without prior permission of the Competent

Authority. Any deviation in this regard shall lead to cancellation of this registration,

* (8) In case, any of the particulars T information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage, this registration
is liable for cancellation.

+ (9) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issuc. The applicant shall have to apply for renewal through a fresh application, at least ninety days prior to
expiry of its validity.

* (10) Construction of piczometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the

pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis.

(11) Guidelines for Installation of Piczometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water quality

testing whenever needed. General guidelines for installation of piezometers are as follows for compliance of NOC:

« = The piczometer is (o be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piczometer should be about 4" 10
6

+ = The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer are installed the second piezometer should monitor the
shatlow ground water regime, It will facilitate shallow as well as deeper ground water aquifer monitoring.
+ *No. of piczometers to be constructed & Type of water level monitoring mechanism shall be as per below table:
. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 1
Manual DWLR with Telemetry
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1 <10 0 0 0

2 11-50 | | 0
3 50- 500 1 0 1
4 > 500 2 0 2

« The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in meter up to two decimals.

+* For measurement of waler level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry sysiem should be used for accuracy.

« The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

= All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph Monitoring
System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (Oclober/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 lt. capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. -
= A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard referencing
and identification.

= Any other site-specilic requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case. any of the particulars I information furnished by the appli in his application for i of this permit is found to be incorrect during verification at any subsequent stage, this permit is liable
for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

it} All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m*/d shall be required to undertake annual water audit through Confederation of Indian Industries (CIIY Federation Indian Chamber of Commerce
and Industry (FICCI) National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground waler use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) {piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be mandatory for
industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a
minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be
submitted online to the Ground Water Department, UP. -

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments,
paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely w cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units ete. (as per CPCB list) need to undertake
necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the data online
to Gmu]nd Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
Council.

it) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water from STP shall be utitized for toilet flushing, car
washing, gardening cte.

Datc :28/10/2024

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature
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INSPECTION REPORT OF RESPONDENTS NO.- 03 to 05

Execution Application No. 31/2025 In

Original Application No. 176/2015 with M.A. No. 54/2025
SHATLESH SINGH V/S. HOTEL REGENCY, MORADABAD & ORS.

1. RESPONDENT NO.- 03: - Hotel Country Inn & Suites (A Unit of Magnum Ventures
Limited), 64/6, 64/6/3-5, Site-4, Sahibabad Industrial Area, Ghaziabad.

e Hotel Country Inn & Suites had an existing NoC for groundwater abstraction from
Central Groundwater Authority for 02 borewells for 1,06,580 KL/year valid from
08/09/2016 to 07/09/2019 (NoC No — CGWA/IND/Proj/2016-181-R).

e Hotel has applied for renewal of the above NoC from UPGWD as Uttar Pradesh
Groundwater (Management & Regulation) Act 2019 is in force since November 2020
and groundwater regulation is being done by Groundwater Department, UP since then.

e Hotel Country Inn & Suites has been issued NoCs for 02 borewells for 1,05,850 KL/year
which was renewed for all 02 borewells and were valid from 08/09/2016 to 07/09/2024
& were again renewed for all 02 borewells from 08/09/2024 to 07/09/2029. (Attached)

¢ Inspection of Hotel Country Inn & Suites was done on 30-08-2025 by Nodal Officer,
District Council, Ghaziabad and following was inspected at the premises of hotel:

i. 02 no borewells were found and all have flowmeters installed on them.
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ii.

1.

22

28/4, Opposite Country Inn & Suites
by Radisson, Maharajpur, Sahibabad
Lat: 28.65413, Lng: 77.34244
30/08/25 01:11:55 PM GMT+05:30

- ]

Has valid CTO (valid till 31/12/2029) issued from Uttar Pradesh Polluti
Board. (Attached)

Installed STP in the premises.
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iv.  Installed rooftop rainwater harvesting system in the premises.

v. The hotel authorities have submitted the compliance statements and supporting
documents against the issued NoC by UPGWD. (Attached)

vi.  Upon enquiry it was informed that cleaning of the rainwater harvesting system had
been done pre-monsoon. Hotel authorities have been advised to regularly &
mandatorily complete the rainwater harvesting system maintenance and cleaning
before and after monsoon every year.

2. RESPONDENT NO.- 04: - Hotel Radisson Blu, H-3, Sector-4, Kaushambi, Ghaziabad.

e Hotel Radisson Blu was issued a preliminary notice on 19/08/2025 (attached) for
submitting information regarding borewell in their premises, the reply to which has been
submitted by the respondent on 30/08/2025 affirming that there is no borewell within the
premises at present and is relying on Ghaziabad Municipal Water Supply, copy of bills
for water charges from year 2020-21 to 2024-25 which have been paid by them for the
same to Ghaziabad Nagar Nigam and has also applied to UPGWD for 01 proposed
borewell for their future needs, which is currently under process with the district council.

e Inspection of Hotel Radisson Blu was done on 20-08-2025 by Nodal Officer, District
Council, Ghaziabad and following was inspected at the premises of hotel:

i. No Borewell was found in the premises during the inspection.

ii. Upon inquiry, it was informed by the management that 01 de-functional/
disconnected borewell was present in 2019, which was closed completely by the
authorities at that time.
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iii.  Has valid CTO (valid till 31/12/2027) issued from Uttar Pradesh Pollution Control
Board. (Attached)
iv. Installed STP in the premises.

n 3PS Map Camera
Y Ghaziabad, Uttar Pradesh India |

Patel Marg Area, Kaushambi, Ghaziabad, Uttar

Long 77.328392
04:19 PM GMT+05:30
»d by GPS Map Camera
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Pradesh,India

ambi, Gha ;Uttar

20/2025 04:20 PM GMT+05:30
1 by GPS Map Camera

Ghaziabad, Uttar Pradesh,india §
Patel Marg Area, Kaushambi, Ghaziabad, Uttar §
Pradesh 201010, india ¥
Lat 2B.636283, Long 77.328325
08/2 25 04:15 PM GMT+05:30

Capturad by GPS Map Camera
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| Ghaznabad Uttar Pradesh Indlaf

B Patel Marg Area, Kaushambi, Ghaziabad, Uttar
§ Pradesh 201010, India |
\§ Lat 28.636270, Long 77.328355
\§ 08/20/2025 04:15 PM GMT+05:30
g : Captured by GPS Map Camera

vi.  The hotel authorities have submitted application for NoC of 01 proposed borewell
for their future needs, which is currently under process with the district council.
(Attached)

vii.  Upon enquiry it was informed that cleaning of the rainwater harvesting system had
been done pre-monsoon. Hotel authorities have been advised to regularly &
mandatorily complete the rainwater harvesting system maintenance and cleaning
before and after monsoon every year.

3. RESPONDENT NO.- 05: - Hotel Sunshine Park, D-1, Chander Nagar, Near Anand Vihar

Railway Terminal, Ghaziabad.

Hotel Sunshine Park was issued a preliminary notice on 19/08/2025 (attached) for
submitting information regarding borewell in their premises, the reply to which has been
submitted by the respondent on 30/08/2025 affirming that there is 01 borewell within the
premises at present and is relying on Ghaziabad Municipal Water Supply, copy of bills
for water charges from year 2018-19 to 2019-20 which have been paid by them for the
same to Ghaziabad Nagar Nigam. (attached)

Hotel Sunshine Park, had applied to CGWA for NOC of the above mentioned 01
borewell in proposed category on 11/05/2019 vide Application No.- 21-
4/7531/UP/INF/2019 for 2400 KL/year, which was pending at CGWA and will be
applied for Renewal from UPGWD within 15 days from above. (attached)

%
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e [Inspection of Hotel Sunshine Park was done on 30-08-2025 by Nodal Officer, District
Council, Ghaziabad and following was inspected at the premises of hotel:

i. 01 Borewell was found in the premises during the inspection. No flowmeter
was installed on the borewell.

LV ——
tar Pradesh, India

ii. Has submitted CTO (valid till 31/12/2019) issued from Uttar Pradesh
Pollution Control Board. (Attached)
iti.  Installed STP in the premises.

“ .
Ghaziabad,Uttar Prades
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iv. No RWH is installed within the premises.

v.  Upon enquiry it was informed by the Hotel Manager, Mr. Pankaj Gupta that
the Hotel comprises of 39 double occupancy rooms & a Banquet Hall with a
seating capacity of 100, which as per NBC 2016 norms, accounts for 180
Iphd, in hotels (up to 3 star) excluding laundry, kitchen, staff and water
bodies, which adds upto approximately 14-15 KLD water abstraction.

.

Nodal Officer,
District GW management Council,
Ghaziabad.
Ared
famER
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Ph. No. 0120-4107050/51

H HOTEL SUNSHINE PARK

A UNIT OF M/S. ADITYARAJ FOODS & ENTERTAINMENT (P) LTD.
D-1, Chander Nagar ( Sahibabad), Opp. Vivek Vihar, Delhi-NCR, Pin Code-201010
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hotelsunshinepark@yahoo.com, www.hotelsunshinepark.com
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;otel Sunshine Parl

(A Unit of Aditya Raj Foods & Entertainment Pvt. Ltd.)

-1, Chander Nagar (Opp. Vivek Vihar, Ph. : 0120-4107050
NCR Delhi) Sahibabad, Ghaziabad, Pin: 201010 4107051
£-Mail: hotelsunshinepark@yahoo.com 4107052
Website: www.hotelsunshinepark.com Fax No. 4107055
DAtO .......consnonnrervarnnanss

The Regional Director

Central Ground Water Board, NR,
Bhujal Bhavan, Sector-B,

Sitapur Road Yojna, Aliganj,
Lucknow— 226021

Sub; Application No. 21-4/7531/UP/INF/2019 for permission of NOC to Abstract Ground Water.

Dear Sir,
In reference to the subject matter cited above, please find attached herew ith ¢c-applicatios
filled and signed in duplicate copy enclosed with following documents:-

|. NOCAP form duly filled and signed.

Transaction Receipt, application fee payment receipt of Rs. 1000/- with TRN No.
1105190000727 Dt. 11/05/2019.

3. Authorization Letter.

4. Non-Availability of water certificate.
5. Approved Layout Plan.

6. Location Map.
7
8
9
|

3]

. Water Balance Flow Chart.

_ Water Consent from State Pollution Control Board.
. Water Quality Analysis Report.

0. Rain Water Harvesting/Artificial Recharge Report.

Hope you will find the same in order and request to your good office please Issue us NOC fo
ground water withdrawal for Domestic Purpose as soon as possibie.

e ————

Thanking You, e *m 3 B |
o BRRIN e

TEN

PR T
For Hotel Sunshine Park (!Unit of Aditya i Counter Mzl 0y, 3053,
gy T liT PERIONE Trne .r «-v“‘.L
=1 = NS P REGNR
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o . Government of india
o ; Central Ground Water Authority (CGWA)
, Ministry of Water Resources, River Development and Ganga F
¥ Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)
Application Number : 21-4/7531/UP/INF/2019
1. General information:
Water Quality:

Application Type Category/ Type of .“m " i
() Name of Infrastructure: , P

{ii) Location Details of the Infrastructure Unit-

T R T T R TV T

Address Line 1 :

SAHIBABAD

Address Line 2 :
Address Line 3 : GHAZIABAD
State: UTTAR PRADESH
District: GHAZIABAD
Sub-District: Rajapur (Ghaz Mun Area)
Village/T oﬁnz Ghaziabad (M Corp.)
Latitude: 28.664064
E Longitude: 77.321308
Area Type : Notified
Area Type Category : Over Exploited
(iii) Communication Address
Address Line 1: D-1, CHANDER NAGAR. OPPOSITE VIVEK VIHAR
Address Line 2: SAHIBABAD
3 Address Line 3: GHAZIABAD
k State: UTTAR PRADESH
District: GHAZIABAD
Sub-District; Rajapur (Ghaz Mun Area)
Pincode: 201010
Phone Number with Area Code: 91 120 4107053
Mobile Number: 91 9810032306
Fax Number:
E-Mail: hotelsunshinepark@yahoo.com
' (iv) Type of Infrastructure : Hotel -
? (v) Land Use Details of the Existing/Proposed
n; Land Use Details Existing (sq meter) Proposed (sq meter) Grand Totai (sq meter)
E Green Belt Area 63.00 63 0C
Open Land ar
Road/ Paved Area 60.00 60 0C

-

11/05/2019 11:59 AM
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R, _ Government of India ; e
= Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Deveiopment and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use

(Application for New NOC)
Application Number : 21 -4/7T531/UP/INF/2619 .
Rooftop area of : 550.00 550.00
building/ sheds _
Total : 673.00 673.00
{vi) Source of Availability of Surface Water for Availabie from Nagar Nigam.

Infrastructure Use (Submit Water Availability / Non
Availability Certificate):($)

(vii) Average Annual Rainfall in the Area (in mm): 700.60
(viii) Whether Ground Water Utilization for: Existing Industry
Date of Commencement Infrastructure; 20/12/2010

Date of Expansion :
2. Total Number and Type of :

a) Dweiling Units 10
b) Commercials Units 20
¢) Industrial Units 100
d) Others 10

3. Details of Water Requirement (Fresh and Recycled Water Usage)
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stace)($)

(i} Total Water Requirement (a+b+c+d) (m3iday)

Existing Proposed Total
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 8.00 0.00 8.00
(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 1.00 0.00 1.00
Total Fresh Water Requirement 9.00 0.00 8.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 0.00 0.00 ' 0.00
Total Water Requirement 2.00 0.00 9.00
(a+b+c+d)(m3/Day):
3. (i-a) Dewatering Required, Whether the Groundwater Table will be Intersected No

(a) Depth (m bgl)
Minimum (m bgl)
Maximum (m bgl)

(b) Maximum Depth Proposed to Dewater (m bgl)

(c) Proposed Quantity of Ground Water to be Dewaterd: (m3/day)

: {m3lyear)

{d) Proposed Utilisation of Pumped Water($)

{e) Any Other Information L3

(f) Particulars (i-a) is yes (Fill details of Dewatering Existing Structures)

Number of Existing Structures 0

e - A

11/05/2019 11:59 AM Ly, S p— T



Government of india
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use

(Application for New NOC)
Application Number : 21-4/7531/UP/INF/2019
SNo. Type of Depth Depth Discharge Operatic Mode Horse Whether Whether
Structure (Meter) to {m3/Hour) nal Hours of Power fitted Permission
Name / Year ! Water (day) / Lift of with Registered
of Diameter Level : days  Name Pump Water with CGWA /
Construction {mm) (Meters (year) Meter so
beiow Details There
Ground
Level)
(g) Particulars (i-a) is yes (Fill details of Dewatering Proposed Structures)
Number of Proposed Structures 0
SNo. Type of Depth(Meter) Depth Discharge Operatic Mode Horse Whether Whether
Structure ! to (m3/Hour) nal of Power fitted Permission
Name / Year  Diameter Water Hours Lift of with Registered
of {(mm) Level (day) / Name Pump Water with CGWA /
Constructio (Meters days Meter S0
n below (year) ’ Details There
Ground
Level)
(i) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Requirement
(m3iday) (m3/day) {m3/day) Days in a Year {m3lyear)
Residential/Domestic 5.00 0.00 5.00 300 1500
Commercial Activity 0.00 0.00 | 0.00 300 0.
Industrial Activity 0.00 . 0.00 0.00 300 0.
Greenbelt 1.00 0.00 1.00 300 300
Development
/Environment
Maintenance
Other Use 2.00 0.00 2.00 300 00U
Grand Total 8.00 0.00 8.00 2400
(iii) Whether ETP/STP Proposed, if so furnish following details: No
Breakup of Recycled Water Usage (m3iday) {Days) (m3iyear)

a) Total Waste Water Generated:

b) Quantity of Treated Water Available : 0.00
(i) Reuse in Commercial Activity:
(ii) Reuse in Industrial Activity

(iii) Reuse in Greenbelt
Development :

(iv) Other Uses
c) Total Treated Water Utilised: 0

Net Ground Water Requirement : 8.00 (m3/day)

\ MNan”
\ Y, % A
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Government of india
Central Ground Water Authority (CGWA) _ _
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)

Application Nuhhr : 21-4/7531/UP/INF/2018

4.

5.

8.

10.

Whether Local Goverment Water Supply Network Exists in the Area, if yes, Yes
provide details.($)

(i) Water Supply Application Status Applied
(i) Water Supply Agency Goverment
a) Whether Water Supply Committed No
b) Whether Water Supply Denied No
{a) Groundwater Abstraction Structure- Existing
Number of Existing Structures: 1
SNo. Type of Depth Depth Discharge Operation Mode Horse Whather Whether
Structure  (Meter) to al Hours of Power fitted Permissior
Name / / Water (m3/Hour) (Day)/ Lift of with Registerec
Year of Diameter Level Days Name Pumg Water with CGWA |
Construct = (mm) (Meters (Year) Meter so
ion below Details
Ground Thereof
Level)
1 Borewell / 50.00 / 31.00 3.002/300 Submersi 1.00 Ne No /-
2010 101 ble Pump
{b) Groundwater Abstraction Structure- Proposed
Number of Proposed Structures: 0
SNo. Type of Depth Depth Discharge Operation Mode Horse Whether Whether
Structure (Meter) to . al of Power fitted Permissio
Name / I Water (m3/Hour) Hours Lift of with Registerec
Yearof Diameter Level (Day) / Name Pump Water with
Construct  (mm) {Meters Days Meter CGWA / if
ion below (Year) s0
Ground Detaiis
Level) Thereof

Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Details of Rainwater Harvesting / Artificiai Recharge Measures for Groundwater Recharge in the Area. If already
Implemented, details may be Furnished. (Attach Report on Comprehensive & Feasibie Rainwater Harvesting /

- Recharge Proposal).- ($)

Enclosed

Approval Letter of State Goverment Agency Approving the Infrastructure Development
Approved
Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests

(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent/ Approval of Government Agency (Previous:Referral Letter)

Letter Number 4488/c/H-157/2017
Sr.N Attached Referral Letter Attachment Name . File Name
0.
1 State Pollution Control Board ~ CONSENT-WATER- CONSENT pdf
UPPCB 1

!
\ ~
o \ ~_.~\_."\/N\' w
11/05/2019 11:59 AM N\ A —Page dott
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. Government of india 1 3 6 5
T Central Ground Water Authority (CGWA) _

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

! Appilication for Permission to Abstract Ground Water for infrastructure Use
! (Application for New NOC)
|

Application Number : 21-4/7531/UP/INF/2019
11. Have you Applied Earlier for Groundwater Clearance Permission from CGWA / State Government Agency:
If Yes, so Details thereof with Status:

INFRASTRUCTURE USE- Self Declaration

[ Itis to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if any Part of the Data / Information Submitted is Found to be Faise or Misleading at any Stage the Application
will be Rejected Out Rightly. :

1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be Submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
application and attach receipt along with hard copy of application.

. Bharatkosh Detaiis:-
Transaction Ref Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

Attached Files:
1). Site Plan with Location Map (Previous:Site Plan) : (Refer: 1 (ii))
S.No Attachment Name File Name
1 SITE PLAN SITE PLAN pdf
2). Location Map : (Refer: 1 (ii))
S.No Attachment Name File Name
1 LOCATION MAP HOTEL SUNSHINE pdf
3). Documents of Ownership / Lease : (Refer: 1 (v))

No Attachment Found!

4). (&‘,;L;zcer\(ra!;r Availability/Non-availability Certificate(Previous:Source of Availability of Surface Water) :
efer: 1 (vi

S.No Attachment Name File Name
1 DECLARATION DECLARATION pdf
5). Water B;lanco Flow Chart(Previous:Water Requirement - Flow Chart of Activity and Requirement) /
(Refer: 3) .
‘ \ /\.NW‘I‘:" :
/'\-—”V
11/05/2019 11:59 AM . ™
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Government of India
Central Ground Water Authority (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for infrastructure Use
(Application for New NOC)

Application Number : 21-4/7531/UP/INF/2019
S.No Attachment Name
1 WATER FLOW CHART

File Name
Water Flow Chart. pdf

6). Hydrogeological Report (Previous:Groundwater Availability Report) : (Refer: 7)

No Attachment Found!

7)- Rain Water Harvesting/Artificial Recharge proposal (Previous:Rainwater Harvesting / Artificial Recharge

Measures) : (Refer: 8)
S.No Attachment Name
i AR REPORT
8). Authorization Letter (Previous:Authorization) :
S.No Attachment Name
1 AUTHORIZATION
9). Approval Letter of State Government Agency :
No Attachment Found!
10). Ground Water Quality :
S.No
%

Attachment Name
WATER QUALITY REPORT

11). Scanned Infrastructure Application :
No Attachment Found!

12). Extra Attachment :

S.No Attachment Name
Date: 1 LEASE DEED
Place : 2 WATER CESS

Associated User :
Submitted By User :
Submission Date :

HOTELSUNSHINEPARK
HOTELSUNSHINEPARK
11/05/2019

“In case signed by any authorized signatory,
enclosed.

File Name
AR Report-HOTELSUNSHINEPARK. pdf

File Name
AUTHORIZATION LETTER pdf
(Refer 9)
File Name
TEST REPORT.pdf
File Name
LEASE DEED .pdf Name & Signature of the applicant
WATER CESS. pdf (With official seal)

the detaiis of the signatory with the authorization shall be




@ bharatk®sh. gov.ln

“  Government of India Receipt Portal

Transaction Ref.No. 1105190000727 ~ Dated: May 11 2019 12:04PM
Received from MR. RAHUL AGARWAL with Transaction Ref.No.
1105190000727

Dated May 11 2019 12:04PM_the sum of INR 1000
through Internet based Online payment in the account of

PROCESSING FEE

~ |Disclaimer:- This is a system generated electronic receipt, hence no physical signature
' lis required for the purpose of authentication

Printed On: 11-05-2019 12:11:04
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Water Flow Chart of M/s HOTEL SUNSHINE PARK (A UNIT
OF ADITYA RAJ FOOD AND ENTERTAINMENT PVT LTD)
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